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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL _
o Mewnno 2, ORDER DATED 15-7-2003,
e i
g Heard Mr.J.N,Mehanty, leained
ceunsel fer the aApplicant,
Yinterion o llaalic) By filing the present @riginal
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Application,the Applicant has prayed

the Trisunal te guash the order dated
10.1.2008 issued @y the Respendents
taking. the regular service of the aéplicant
pelow ten years and therefere,declaring
him as net eligisle for grant ef pensien.

In the said letter,the Respndents ha{le

J‘gi—‘ffé) in details that the Applicant
having seen appointed as a m:fb& CPC
gangman in the scale of &, 775.1025/-
wee,fo 11,5.199% and havinj seen posted
as regular gangman w.e.f. 7,1.19%6,his
tetal service peried was fallineg shert

of ten years and net qualifying service
fer the purpese of grant ef pensien in
terms of rule 69(b) of Rallway Services
(Pensien) Rules, 1993, They have als® averred
that censidering lis service peried in
different status i.e. seth casual and
reeular, he had net cempleted ten years
net qualiffing' service te se eligible for
pensicnary eenefits,The agplicant while
ventilating his ¢ rievances agaimrst this

order of the Respendents, has net filed

. amy decumentary evidence te shew that the

tetal periecd of service rendered by him
under the xailways,both his casual service
as well as reguldr service cemes te merethan

ten years fer makine him eligisle pensien
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under rule 6%9(p) of Pensien rules,1%23, Ip
view of the aferesaid, the agplicant has
failed te estadlish a prima facie case and,
therefere, this ¢,A, is dismissed at the

admissien stage,N®o cests,

Send ceples ¢f this erder alenewith

coeples ¢f the @rieinal Applicatien te all

the nti e, ¥
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